Case No. 392/2019

FIR No. 362/2018

PS Rajouri Garden

State Vs. Manoj @ Radar & others

28.09.2020

Matter is taken up today in terms of order bearing No.
26/DHC/2020 dt. 30.07.2020, order bearing No. 322/RG/DHC/2020
dt. 15.08.2020 of the Hon'ble High Court of Delhi and order
bearing No. 545/13726-13784/Misc/Gaz./DJ West/Delhi/2020 dt.
31.08.2020 of the Id. District & Sessions Judge, West, Delhi.

Present:  Sh.M.A.Khan,Id. Addl. PP for the State through VC.

Sh. Ajesh Kumar Sharma, Ld. Counsel for all the accused

through VC.

All the accused persons are absent.

Matter is at the stage of arguments on the point of Charge.

Perusal of the file shows that in this case, all the four
accused persons are on bail, however, today they have not joined the
proceedings through VC.

Ld. Counsel for the accused persons submits that accused
Manoj @ Radar has been arrested in some other case and at present, he
is in J.C. in some other case though he is on bail in this case.

At the oral request of 1d. Counsel for the accused persons,
other accused persons, who are on bail are exempted from personal

appearance through VC, only for today. 7
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Ld. Counsel for the accused persons submits that today he
is not prepared for arguments on the point of Charge and he is seeking
one more opportunity for the same.
At the request of 1d. Counsel for the accused persons,
matter is adjourned for 08.12.2020.
Put up on 08.12.2020 for arguments on the point of
Charge.
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CR No. 365/2019
Sh. Ram Singh Vs. Sh. Rattan Singh & others

28.09.2020

Matteris taken up today in terms of order bearing No.
26/DHC/2020 dt. 30.07.2020, order bearing No. 322/RG/DHC/2020
dt. 15.08.2020 of the Hon'ble High Court of Delhi and order
bearing No. 545/13726-13784/Misc/Gaz./DJ West/Delhi/2020 dt.
31.08.2020 of the Id. District & Sessions Judge, West, Delhi.

Present:  Sh. Rahul, Proxy counsel for the Petitioner.

Sh.M.A.Khan, Id. Addl. PP for the State/Respondent no.3
through VC.

None for respondent no. 1.

Perusal of the file shows that before lock-down 1.e. on

07.02.2020, the matter was listed for service of respondent no.l,

however, on that day, respondent no.1 did not appear and therefore,
notice was issued to respondent no.1 for 27.05.2020. However, n

between, due to lock-down, no report has been received regarding

service of respondent no. 1.
Further, on 07.02.2020, Id. Counsel for the Petitioner

submitted that he will file the appropriate application alongwith
Amended memo of Parties.

Perusal of the file shows that in the Memo of Parties,
respondent no.2 are shown as ‘unknown persons’, therefore, one

opportunity is granted to the Petitioner to file fresh Memo of Parties on

or before the next date of hearing. W
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In the meanwhile, issue fresh notice to respondent no.1 on
filing of PF/RC etc., returnable for 08.12.2020.

Put up on 08.12.2020 for service of respondent no.1 as
well as filing of Amended memo of Parties.
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Case No. 248/2019

FIR No. 887/2006

PS Punjabi Bagh

State Vs. Satyawan @ Sonu & others

28.09.2020
Matteris taken up today in terms of order bearing No.

26/DHC/2020 dt. 30.07.2020, order bearing No. 322/RG/DHC/2020
dt. 15.08.2020 of the Hon'ble High Court of Delhi and order
bearing No. 545/13726-13784/Misc/Gaz./DJ West/Delhi/2020 dt.

31.08.2020 of the Id. District & Sessions Judge, West, Delhi.

Present:  Sh.M.A.Khan, ld. Addl PP for the State through VC.
None for the accused persons.

Matter is at the stage of P.E.
Perusal of the file shows that in this case, before lock-

down, all the three accused persons were in J.C.
As per order bearing no. 26/DHC/2020 dt. 30.07.2020 of

the Hon’ble High Court of Delhi, evidence shall be recorded only in
ex-parte and uncontested matters, where the same is required to be
tendered by way of affidavit.

In view of the above, the matter is adjourned for

08.12.2020.
Putup on 08.12.2020 for P.E.







